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following Notifications (H indi and 
English versions) under ^Sub-section
(2) o f Section 3 o f the All-India  
Services A ct, 1951:

(1) T he Indian Police Service
(Fixation o f Cadre Strength) Fourth  
Am endm ent Regulations, 1981 pub-
lished in Notification N o . G .S .R . 
1038 in Gazette o f  India dated the 
14th Novem ber, 1981. •

(2) The Indian 'Administrative 
Service (Appointment by Competitive 
Examination) Amendm ent Regula-
tions, 1981, published in Notification  
N o . G .S .R . 613 (E) in Gazette o f  
India dated the 23rd Novem ber, 1981.

(3) The Indian -Police Service 
(Appointm ent by Competitive Exa-
mination) Amendm ent Regulations,
1981, published in Notification N o . 
G .S .R . 614 (E) in Gazette o f India 
dated the 23rd Novem ber, 1981.

(4). The Indian Police Service (Fix-
ation o f Cadre Strength (F ifth  

'Am endm ent Regulations, 198.1, pub-
lished in Notification N o . G .S .R .  
639 (E) in Gazette o f India dated the 
21st Novem ber, 1981.

(5) The Indian Police Service (Pay) 
Fifth Am endm ent Rules, 1981, pub-
lished in Notification N o . G .S .R . 610 
(E) in Gazette o f India dated the 21 st 
Novem ber, 1981.

(Placed in Library. See N o . L T - 
2985/81)

M E S S A G E  F R O M  R A J Y A  S A B H A

S E C R E T A R Y : Sir, I have to . 
report the following message received 
from the Secretary-General o f Rajya 
Sabha:

“ In accordance with the provisions 
o f  Rule 111 o f the Rules o f Proce-
dure and Conduct of Business in

° the Rajya Sabha, I am directed to 
‘enclose a copy o f the A ir Corpora- 

■ tions ' (Am endm ent) Bill, 1981, 
which has :been passed by the
Raj.ya Sabha at its sitting held on

the 30th Novem ber, 1981. * ^

A IR  C O R P O R A T IO N S  (A M E N D -
M E N T ) B ILL •

A s passed by Rajya Sabha

S E C R E T A R Y : Sir, I lay on the 
Table o f the House the Air Corpora-
tions (Am endment) Bill, 1981, as 
passed by Rajya Sabha. .

C O M M IT T E E  O N  P R IV A IE  
M E M B E R S ’ BILLS ’ A N D  
R L S 9 L U I I 0 N S  -

Thirty-first Report

SH IU  G . L A K S H M A N A N  
(M adras N orth ): I beg to present the 
J hirty-first Report o f the Committee 
on Private Mem bers’ Bills and 
Resolutions.

12 .1 0  H R S .

C E N T R A L  S IL K  B O A R D  
(A M E N D M E N I )  BILL*

T H E  M IN IS T E R  O F S T A T E  IN  
T H E  M IN IS T R Y  O F  C O M M E R C E  
(SH R I K H U R S H E E D  A L A M  
K H A N ) : Sir, I beg to move for leave 
to introduce a Bill further to amend 
the Central Silk Board A c t , -1948.

M R . S P E A K E R : T he question is:

* ‘ Published in Gazette of In did Extraordi-
nary, Part-11, Section 2, dated 2-12-1981.


